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The Avpropriation (Vote on Jccount) Bill, 19g4

—

-

(Copy of letter No.F.2/94/AFS /94-95/Fin. (8)
'idated 22 March;, 1991 from Prof. Jagdish Mukhi,

. Minister of Finance to the Hon'ble Speaker, Delhi
Vidhan Sabha),

"The Hon'ble Lt, Governor, Delhi, having been informed

‘of the subject matter of the vrovosed Bi1l1 to Aaathori=sec for
and out of the Consoli-

dated Fund of the National Canitol Territoryv of Delhi for +he
services in respect of the menths of ipril. & May,/ recommends
under Sub-Section (1) of Section 21 of “he Government of
National Garital Territory of Delhi Act, 10901 read with
Sub-Section (1) £ (3) of Section 22 thereof, the introductio
of the Approvriation (Vote on Account) Bill, 1994 and the

consideration of the Bill by the Iegislative Assembly of
National capital Territory of Delhi_"
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